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1. Whether Reporters of| local papers may be allowed to see the Judgement {

2. To be referred to theJ‘Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to e circulated to other Benches of the Tribunal ?
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4. A.R.Tripati " : Applicants

C/O JMr.CesePandit,
5-4 sakhar Talauka
Society, CppeHigh Court,
Ahmedabad.

Address
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Versus ’
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Gengral Manager,

Western Railway Churchgate,

Bor Ve
2. Divisiocnal Railway Manager,
Western Railway Brutapn:gar,

Bur 13 e
3. Divipional Commercial Superintendent
Westdern Railway,

pnagar, Baroda.

man,

vay Board,

Rail| Bhavan,

New [Delhi. : Respondents

(g{O'.VOCCAﬁ; 28 MreNeod .éheVde)
A ORDER
ORAL CORDEE Date:13/12/93
0A/196/90

Per: Hon'ble Mr.Ne.B.Patel : Vice Chairman

ﬁr.G.A.Pandit is permitted to withdraw his

‘appecrafce,as he states that he has informed the
applicafits by registered post to see him and to give
him furﬁher instructicns in the natte5 but they have
nct complied with his requést. Applicants are absent
on being called out. Hence,dismissed for default.
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Mémber (4 Vice Chairman




